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(ii) The Bombay Inams (Kutch Area) 
Abolition (Gujarat Amendment) 
Ordinance, 1979, (Gujarat Ordinance No. 
8 of 1979). 

(iii) The Gujarat Panohayats 
(Amendment) Ordinance, 1980, (Gujarat 
Ordinance No. 1 6*f 1980). 

(iv) The Bombay Land Revenue 
(Gujarat Amendment) Ordinance, 1980 
(Gujarat Ordinance No. 2 of 1980). 

.    [Placed in Library.    See No. 
LT-520|80 for (i) to (iv)]. 

n. \1) A copy each (in English and Hindi) 
of the following papers, under sub-clause 
(a) of clause (2) of article 213 of the 
Constitution, read with sub-clause (iv) of 
clause (c) of the Proclamation, dated the 
17th February, 1980, issued by the President 
in relation to the State of Uttar Pradesh:— 

(i) The Uttar Pradesh Krishi Utpadan 
Mandi Samitis (Alpaka-lik Vyawastha) 
(Sanshodhan) Adhyadesh, 1980 (U.P. 
Ordinance No. 2 of 1980). [Placed in 
Library.   See No. LT-592|80]. 

(ii) Uttar Pradesh   Local   Self-Government 
Laws    (Amendment) Ordinance, 1980    
(U.P. Ordinance No. 3 of 1980).       [Placed 
in Library. See No. LT-592/80]. 

(2) Statement explaining the cir-
cumstances which necessitated immediate 
legislation by Uttar Pradesh Krishi Utpadan 
Mandi Samitis (Al-pakalik Vyawastha) 
(Sanshodhan) Adhyadesh, 1980. [Placed in 
Library. See No.   592/80]. 

HI. A copy (in English, and Hindi) of the 
Government of Punjab (Department of 
Revenue) Notification No. G.S.R. 
162|P.A.10|73|S.26|Amd (6)|79, dated the 
23rd November, 1979, publishing the 
Punjab Land Reforms  (First Amendment)  
Rules, 
1979, under sub-section (2) of section 28 of 
the Punjab Land Reforms Act, 1972, read 
with clause (b) of the Pro-slamation dated 
the 17th February, 
1980, issued by the President in relation to 
the State of Punjab along 

1 with a statement giving reasons for the delay in 
laying the Notification. [Placed in Library. 
See No. LT-538|80]. 

Paperg under Article 151 of the Constitution 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JAGANNATH PAHADIA): Sir, I beg to lay 
on the Table, under clause (1) of article 151 of 
the Constitution, a copy each (in English and 
Hindi) of the following papers:— 

(i) Appropriation Accounts, Railways 
for 1978-79, Part I—Review. 

(ii) Appropriation Accounts, Railways 
for 1978-79, Part n—Detailed 
Appropriation Accounts. 

(iii) Block Accounts (including Capital 
Statements Comprising the Loan Accounts) 
Balance Sheets and Profit and Loss 
Accounts, Railways, for 1978-79. 

(iv) Report of the Comptroller and 
Auditor General of India for the year 1978-
79, Union Government Railways). 
[Placed in Library. See No. 558/80 for (i)  

to (iv)]. 

CALLING ATTENTION TO A MATTER 
OF URGENT PUBLIC IMPORTANCE 

Situation arising out of the Incidents of 
Atrocities on Agricultural Labourers 
belonging to Scheduled Castes in a Locality 
on the outskirts of Mora-dabad city in uttar 
Pradesh on March 15, 1980 

MR. CHAIRMAN: We shall now proceed 
to the Calling Attention motion. But I may tell 
the hon. Members that we have decided, as we 
have other important work to do, to close the 
Calling Attention at 1.30 p.m. and that the 
lunch hour will be reduced by half an hour 
because we want to finish a lot of work today. 

SHRI BUDDHA PRIYA MAURYA 
(Andhra Pradesh): Sir, you are going back on 
your promise.    Sir, yes- 
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terday you were kind enough to promise to 
thig House that the Calling Attention motion 
will be discussed in detail today. That was the 
promise you -were kind enough to give to this 
House, Sir. 

MR. CHAIRMAN; But this is the same 
Calling Attention motion which ia being 
discussed now. It is the same thing which you 
wanted to raise.    Now,  Shri Dinesh 
Goswami. 

SHRI BUDDHA PRIYA MAURYA: Sir, 
my submission is this. You had been kind 
enough to tell this House yesterday that the 
Calling Attention motion regarding the 
atrocitiea committer on the Scheduled Castes 
of Moradabad wiU be discussed in detail 
today. Now, you are going to fix the time 
limit that up to 1.30 p.m. we have to finish 
this Calling Attention motion. 

MR. CHAIRMAN: I d0 not fix the time. 
The Business Advisory Committee has fixed 
the time. And ^e •will see how much progress 
we make. Now. Mr. Dinesh Goswami. I re-
quest the hon. Members not to take more than 
seven minutes each. Shri Dinesh Goswami.    
Please be brief. 

SHRI DINESH GOSWAMI (Assam): I 
shall be brief, Sir. But, I have to call the 
attention of the Minister first. 

Sir, I beg to call the attention of the 
Minister of Home Affairs to the situation 
arising out of the incidents of atrocities on 
agricultural labourers belonging to Scheduled 
Castes in a locality 0n the out-skirtg of 
Morada-bad city in Uttar Pradesh on March 
15, 1980. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
YOGENDRA MAKWANA): Mr. Chairman, 
Sir, aa the Hon'ble Memberg are aware, I had, by 
my statement of yesterday, taken the earliest 
possible opportunity to take the House into 
confidence about the incident that occurred at the 
out-    | 

skirts of Moradabad in Uttar Pra 
desh on March 15, 1980. I only have 
to add, ag a matter of factual infor 
mation received from the State Gov 
ernment, that this is not a case of atro 
cities on agricultural labourers. The 
State Government have reported that 
these liuts were put up 'by Harijans, 
mostly belonging to the Public sani 
tation staff of the local Municipal 
Board. i 

SHRI DINESH GOSWAMI: Mr. Chairman, 
Sir, I have very carefully gone through the 
statement which the hon. Minister of State for 
Home Affairs read out to the House yesterday. 
And, Sir, this statement and some of the 
statements 0f some of the Ministers—I do not 
want to go into them all—remind me of a joke 
which I have recently seen in the Illustrated 
Weekly. Sir, the joke runs like this; There was a 
man irho wanted a brain transplantation. Two 
brains were brought before him; one of an 
Architect and the other of a Minister. The 
doctor informed him that the brain of an 
Architect costs Rs. 100 and that the brain of a 
Minister costs RS. 10,000. The man said, I never 
knew that the brains of Minister are so 
valuable, I was under the impression it is just to 
the contrary. The doctor replied, well don't be 
under a misapprehension. The brain of the 
Architect ia Rs. 100 because it is overused, and 
the brain of the Minister costs more because it 
has never been used. 

MR. CHAIRMAN: But that has nothing to  
do with Moradabad. 

SHRI DINESH GOSWAMI: Sir, I am 
coming to Moradabad. Firstly the hon. Minister 
has made a very interesting statement on the 
'alleged lathi-charge' on the blind when 
everyone knows and" we know that the lathi-
charge took place. He has given this 
information to us yesterday, stating that the 
information is based on the information 
received from the Government of Uttar Pra-
desh. Now, if there would have been a State 
Assembly and the State Government of Uttar 
Pradesh functioning independently under the 
*ed- 



 

eral character of the Constitution, I could have 
understood him getting this information from 
the Government of Uttar Pradesh. But the 
question of Harijans is a Central subject and if 
I am not mistaken the Government of Uttar 
Pradesh today is being run by the Union Gov-
ernment, Uttar Pradesh being under the 
President's rule. I cannot also forget Uie 
assertion 0i the Prime Minister made a few 
months back when she declared the attempt by 
the State Government of Uttar Pradesh to hush 
up matters in Nar-ainpur. Now, if the State 
Government wanted to hush up matters in 
Narainpur, how is it that the authority of the 
Union Government are trying to get 
information only from the same State 
Government? Or, is it that even under the 
President's rule, even when the legislative and 
executive functions of the State are vested in 
the Union Government, the Union Government 
wants to disown the responsibility 0f placing 
facts and figures before this House in their 
correct perspective? At least the statement 
does not make any indication because if the 
statement is found to be false subsequently, 
well, the Minister will stand up and say. I am 
not taking any responsibility because this was 
the statement given by the Government of 
Uttar Pradesh. 

Sir, the Minister has also given a statement 
today saying that they were not agricultural 
labourers. That does not make any difference 
in the situation. Now, every newspaper which 
has reported this incident has said that three 
persons have died and that they were sent to 
hospital and the hospital declared them dead. 
In this context, may I know from the Home 
Minister whether he has made any independent 
inquiry 0r does not the Government of India 
feel that there should be some independent in-
quiry to find out whether the statements which 
the newspaperg have reported, with a certain 
amount of responsibility, are correct or not. Is 
he only to rely upon some reports given by the 
S.D.O. 0r the S.D.M. who would always try to 
give a different 

version of the incident as we have seen in the 
recent past? Or, is the Home Minister taking 
full responsibility for the statement he is 
making that no person was killed in this 
incident? I would like the Minister to clarify 
that he today being the Home Minister of the 
Union Government administering U.P. under 
the President's Rule is making the statement 
with full responsibility with all the 
consequences that he may have to face in the 
Parliament if his state-ment is proved to be 
wrong that no person was killed and that this 
is a wrong story. 

I do not want t0 repeat here the atrocities 
that have been committed in the recent past on 
the Harijans. I think more than half of the time 
of this House we have utilised in discussing it 
without much improvement in the situation. 
Why have these atrocities taken place? We 
have alwaya discussed about individual 
atrocities. But atrocities take place because of a 
climate prevailing in the country, a climate in 
which the landlords and the people who are in 
the upper strata of the society feel that they can 
commit any crime against these people who are 
in the lower strata of the society, these help-
less people, with impunity and they will get 
protection from the police and also from 
political personalities. The situation had not 
changed even when the Janata Government 
was there. The people had thought that Janata 
Government would bring in some 
improvement in the situation and those in the 
top rung in the political and social life of the 
country would help in creating a better climate. 
But these Harijans have to suffer and they have 
suffered a lot during the 'reign of the Janata 
Government. I thought that the situation will 
improve when Congress-I has come to power, 
when Mrs. Gandhi has come to power. But 
unfortunately the situation has not improved. It 
is imperative on the raart of the Union 
Government to take a decision new in 
consultation with everybody as to how this 
climate of apprehension in the minds of 
Harijans and other3 and 
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[Shri Dinesh Goswami] a feeling of 
emboldenment in the minds of the upper strata 
of the ao-siety can be removed. People in the 
upper strata of the society have to be told that 
they cannot commit crimes against the 
Harijans, the Scheduled Castes, the Scheduled 
Tribes and if they do so, they will be doing it at 
the greatest peril. And the Harijans also must 
be made aware of their rights and they should 
he told that f they are attacked, they should be 
ool<j and protect themselves- with all their 
might and the force of the Government will be 
there to their rescue. Unfortunately, the climate 
is otherwise. The Scheduled Caste and Harijan 
people know that the police and the 
administration will undoubtedly go in favour 
of the upper strata of the society. Even the 
Prime Minister, unfortunately, had to admit 
this in the context of Na-rainpur incident when 
it was aaid that U.P. Government was trying to 
hush up the matter. 

Now, Sir, a9 you have asked me to be very 
brief, I do not want also to go int0 the details 
because I do not come from that area. My 
friend, Mr. Maurya, comes from that area and 
he will be able to enlighten, this House much 
more. I would only like the Home Minister to 
answer some of the questions that I would 
pose before him. Firstly, I want to know 
whether the Government of India has under-
taken any independent investigation into this 
matter apart from the report of the State 
Government to find out whether the report of 
the State Government is correct or incorrect. 
According t0 the statement itself, the D.M. and 
the~S.S\P."' vtsited the spot. These officers 
have not been changed. Their character has not 
changed; their attitude has not changed and so 
long as inquiries are made by them, these 
inquiries will always be biased in favour of the 
people who •ommit atrocities "against the 
Hari-ja»s and these reports will be prejudiced 
against the Harijans, the Scheduled Castes. 
Secondly, I would like to know whether the    
Govern- 

ment—not only in this case but in all such 
cases—is thinking of setting up an investigating     
department  within itself, an investigating cell, 
not a judicial inquiry, which will go into the 
matter immediately and make an investigation. 
And in this investigation agency, I would like 
some Scheduled Castes, Scheduled    Tribes    
and also Harijan3 to be associated who will go 
to the spot immediately and make investigation 
independently of the    investigation by the 
State Government, and the Parliament will be 
apprised not of the report of the State Govern-
ment but of the investigation done by such a 
body; otherwise, Sir, we    are always kept in 
the dark and the correct picture never    comes 
to    us:    I would like to know also a3 to what 
steps the Government has in mind to create a 
climate in this country,    a psychological 
climate, with appropriate measures)—
legislative and executive— so that the 
landlords and others may not be under the 
impression that they can commit    all    sorts of    
offences against the Scheduled Castes and the 
Scheduled    Tribes    with      impunity. You 
should    create feeling in      the minds of the     
scheduled castes and the scheduled tribes and 
so on that the executive is not'heavily weigned 
in favour of the landlords. My    next question 
is, i3 the Government today, is the hon. Home 
Minister, in a position to take  the     
responsibility and tell us that no person has 
been killed? (Interruptions) 

AN HON. MEMBER: Sir, the Home 
Minister is leaving. 

SHRI DINESH GOSWAMI; He will come 
back. I am not taking objection. He was here 
and he will come back. I would like to know 
from the hon. Minister whether he is in a 
position to deny categorically that the 
newspaper reports about the death of persons 
are wrong. Or, ig it that he is shielding himself 
under the cover of the report of the Govern-
ment of UP!? Will he say that he has no 
independent information from the Union 
Government, or, if he has information, will he 
say that the reports  are true taking all the 
conse- 
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quences which may flow from the statement? My 
last question is this. The relief measures are not 
adequate. What steps the Government is taking to see 
that adequate relief is given? I would also like t0 
know how many people have been rendered 
homeless. He said 73 homes have been rendered 
homeless. I would like to know the number of 
persons. Sir, since the time is very limited, I have 
tried t0 keep myself within the time limit given by 
you and I hope the hon. Home Minister would give 
some candid answer to the questkms which I have 
put. 

SHRI YOGENDRA MAKWANA: Sir, the hon. 
Member very well knowa even though a" Assembly is 
dissolved and it is under President's Rule, the 
machinery remaina the same. Whatever enquiry is 
made, it is made through the officers of the State 
Governments who are there. But even then, the 
Central Government has its own agency also to 
enquire into such incidents and this is the intelligence 
agency. We have also deployed our intelligence 
agency and they are there in the States. Their 
independent report also conforms with the report of 
the State Government. Hence, there is nothing 
contradictory between the two reports, the report of 
the State Government and the report of the Central 
intelligence agencis. So far as the question of bias 
is concerned, I entirely agree with my hon. friend 
that the biased mind of the caste KJtndus still 
prevails in the State machinery in almost all the 
States. But we cannot blame all the officers on this 
issue because of some people. There may be some 
black sheep here and there. But by and large, the 
officers are not biased. Now, he has suggested that 
some Harijan cell should be constituted and they 
should make the enquiry. In every State, there is a 
Harijan cell consisting of the top orficers of the 
State Police and so on and they immediately rush to 
the spot and enquire into the matter and their report 
is also taken into consideration. So far as the killing 
of persons is concerned, our report is 

there that only one woman has been injured 
and she also suffered only minor injuries. 
So far a3 the question of relief is concerned, 
I would like to tell the hon. Member that ma 
amount of Rs. 450j- hag been gi*« in 
respect of three huts at the rate of Rs. 150|. 
per hut and Rs. 7,000 in respect of 70 huts 
at the rate of Rs. 100|- per hut. This makes 
up a total of Rs. 7450|-. But this was not 
thought adequate. An additional amount of 
Rs. 501- was given in respect 0£ the 73 huts. 
In all, an amount of R». 11,100|- has been 
given by way of relief. He has also 
mentioned about housing. We have already 
issued the guidelines not only to the U.P. 
Government but to all the State Govern-
ments. The Home Minister has written a 
letter. Guidelines have been prescribed. In 
this, it has been specifically mentioned that 
adequate measures should be taken to 
provide them housing. 
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SHRI BUDDHA PRIYA MAURYA: Sir, I am on 
a point of order.     The 
statement says:    "burnt on the 
night of March 15, 1980." This is the main statement 
of the hon. Home Minister. 

MR. CHAIRMAN: He is giving the time. Do you 
want to know how long the fire lasted? 

SHRI BUDDHA PRIYA MAURYA: Was it 2.30 
A. M. or 2.30 P. M. (Interruptions) . 

SHRI YOGENDRA MAKWANA: Just now I 
received a telephonic message from the State 
Government and according to it, it is 2.30 P.M. The 
(previous information was.... (Interruptions) 

 



 

&r, if you refer to the rawjrd, the time has not 
been given. It^ka cyclostyled thing, I have cut 
it off. Even while reading I had taken care 
about 
it and said " ---------- got burnt on March 
15, 1980 ........... " The word 'night' was 
there in the cyclostyled statement, but I did 
not read it. I have not read it. 

SHRI BUDDHA PRIYA MAURYA: It was 
read in the House. It may be checked up from 
the tape-recorder. 

SHRI B. D. KHOBRAGADE: On a point 
of order. Let us refer to the proceedings of the 
House and see what is recorded there, whether 
it occurred in the night or during the day. 

MR. CHAIRMAN: The question is whether 
it is A.M. or P.M. 

SHRI B. D, KHOBRAGADE: Because the 
hon. Minister is contradicting it, we will refer 
to the records. (Interruptions) 

SHRI K. K. MADHAVAN (Kerala): 
Sir, even taking it for granted that 
the latest statement of the Minister is 
a      correct      one _____ (.Interruptions) 

Even assuming that the statement now made 
by the hon. Minister is correct, is it not more 
serious that an occurrence like this took place 
in open day light? Does it not make the matter 
worse that people are bold enough to come 
forward to do such heinous things during the 
day time with impunity? Does it not speak 
more seriously and more adversely against the 
Government? 

MR. CHAIRMAN:  Very good. 
SHRI K. K. MADHAVAN: I want an 

answer. 
SHRI B. D. KHOBRAGADE: My point 

has not been answered: What has been 
recorded in the proceedings? 

MR. CHAIRMAN: I am taking it out. 
SHRI K. K. MADHAVAN: I was seeking 

an information. 
MR. CHAIRMAN:   I will read out: 

" __ 73 huts   unauthorisedly   put 
up on Municipal Board    land    in 
Bangiagaon locality on the outskirts of 
Moradabad city, Utter    Pradesh., got burnt 
on the night of March 15, 1980." 
SHRI B. D. KHOBRAGADE: Sic, there is 

contradiction now. It has been recorded in the 
proceedings of the House that the place was 
burnt in the night. Now he is saying that it wis 
ment in which "night" was not mention be on 
the record. 

SHRI P. RAMAMURTI (Tamil Nadu):  It 
is already on the record. 

SHRI YOGENDRA MAKWANA: Sir, I 
can assure that I have read the statement in 
which night" was not mentioned. 

SHRI B. D. KHOBRAGADE: In that case 
he is casting aspersions on the staff that the 
proceedings are not recorded correctly. He is 
only casting aspersions on the officers. 

SHRI YOGENDRA MAKWANA: Because 
there was a lot of noise their might have gone 
by the cyclostyled copy. 

SHRI BUDDHA PRIYA MAURYA: In the 
Lok Sabha also he has   men- 
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tiened "on the night of the 15th*, Sir. Should I 
bring the proceedings of the Lok Sabha, Sir? 

MR. CHAIRMAN: You read it out, did you 
not? 

SHRI B. D. KHOBRAGADE: On this, one 
point only. I just       want       to       mention     
that 

a very important question. The incident 
occurred in the midnight. Let him be specific 
about it. They said that it occurred in the 
midnight, and now they say that it occurred in 
day time. Who is the officer responsible for 
giving this wrong information? We want to 
know this thing. And secondly, is the hon. 
Minister going to take action against the 
officer who haa given the wrong information? 

MB. CHAIRMAN: The matter is in the 
hands of Mr. Maurya who is quite capable of 
putting all that. 

SHRI B. D. KHOBRAGADE: No, Sir. Any 
Member can ask a question. 

MR. CHAIRMAN: I see. All right. That is 
all right. 

SHRI B. D KHOBRAGADE: I want this 
clarification. Is the hon. Minister going to take 
any action against the officer who has given 
the wrong information? 

What action is the hon. Minister going to take 
against those officers who have given the 
wrong information? That is 
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SHRI DINESH GOSWAMI: Sir, I am on a point 
of order. This is the point which I raised at the very 
beginning. The point is, under the Constitution of 
India, today the State of Uttar Pradesh is under the 
rule of the Union Government. Therefore, whatever 
statement be makes must be a statement of the 
Union Government. Even if he wants to make an 
investigation through the machinery of the State 
Government, the Union Government must take the 
responsibility. Therefore, in the statement he could 
have said, "We have no information of any death." 
But he has made an almost categorical statement 
that there has been no death. Now he is trying to get 
over it by saying that they will make an 
investigation and inform the House correctly. That 
is why I want the Home Ministry to take the 
responsibility. Otherwise he will make a statement 
and later on when we prove that he is wrong, he will 
evade it by saying "It is not my own statement." 
When a statement is made, it should be made with a 
certain amount of responsibility. In any case, when 
the Minister is not in a position to make a statement, 
he should take the House into confidence and say. 
"We are not in a position to give information now. 
We will make an investigation and give correct 
information later on." Otherwise the House loses 
much of its importance and respectability. 
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MR.   CHAIRMAN:   You  are     right   . there. 

 



191       Colling Attention re.    [RAJYA SABHA] Atrocities on Scheduled 192 
Castes etc.  



193 Colling Attention re.      [19 MAR. 1980]    Atrocities oil Scheduled    194 
Castes etc.  

SHRI B. D. KHOBRAGADE: Sir, on a 
point of order. Sir, if the honourable Home 
Minister is going now, there is no point in 
going on with this discussion. I think the 
honourable Home Minister is leaving. If the 
honourable Minister is leaving, than there is 
no point in carrying on with this discussion. 
This is an important matter and the 
honourable Minister is leaving. Let us adjourn 
and now find out the time that is convenient to 
the honourable Home Minister. I raised this 
point yesterday also and said that this being a 
very important question the honourable Home 
Minister should be present through out the 
whole discussion. Let us stop now and let us 
adjourn. I do not mind it. But the honourable 
Home Minister should be present here. 

SHRI MAHENDRA MOHAN MISHRA 
(Bihar): Sir, the Minister of State is here. 

The Home Minister has replied already.   
(Interruptions). 

SHRI SHYAM LAL YADAV (Uttar 
Pradesh): Sir, he Home Minister has already 
replied and the Minister of State is here.  
(Interruptions). 

SHRI B. D. KHOBRAGADE: Sir, I will be 
satisfied if the honourable Minister has gone 
for a couple of minutes and if he is coming 
back. They say that he has gone for a couple 
of 

minutes only. If it is so. let the discussion 
continue. I have no objection. They say that 
he is coming back. He should be present here. 
My concern is that he should be present i* the 
House when this important matter is being 
discussed. Let him be here.   (Interruptions). 

SHRI SHYAM LAL YADAV: Sir, my 
submission is that the Home Minister was 
present here and he has replied to the 
discussion. Sir, he has some business in the 
other House also and he has gone. 
(Interruptions). If this procedure is followed, 
then it will be very difficult to carry on. 

MR DEPUTY CHAIRMAN: I would like to 
remind the Members of the observations of 
the Chairman that this will end at 1-30. So, 
keeping that in mind, please be brief so that 
more Members can be accommodated. Other-
wise, we will close it at 1-30. 

SHRI JAGJIT SINGH ANAND: Sir, you 
see from the way in which it has been 
conducted how much time has been taken and 
how much time is left for us. This is a very 
serious point, Sir. Please hear with us. 

 

Please assure us. This is not a situation 
which can be allowed to go on like this.   
(Interruptions). 

SHRI B. D KHOBRAGADE: You are 
giving me only a few minutes for speaking on 
this important matter relating to the Scheduled 
Castes. This is an important question in this 
country now and there is no time-limit for 
that. 
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Castes etc. 

[Shri B. D. Khobragade] 

Calling Attentions have been going 
On for the whole day-------------- (Interrup 
tions) Let the hon. Minister say that 
this is only for one hour, that one 
fcour, that one hour is allotted for 
scheduled Castes, 1 am satisfied. 

 

SHRI JAGJIT SINGH ANAND: Mr Deputy 
Chairman, Sir, there is a limit on this. We started at 
12-10. Two names had been finished, when the 
Chairman himself was the conductor. At 1.25...   
(Interruptions). 

MR. DEPUTY CHAIRMAN: Mr Bagaitkar. 

SHRI JAGJIT SINGH ANAND: I raised this 
issue in the beginning. We are not going to suffer 
because of this (Interruptions) Shera sheri hoti rahi 
(Interruptions) 

MR.    DEPUTY    CHAIRMAN:    Mr. 
Bagaitkar. 
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SHRI JAGJIT SINGH ANAND 
(Punjab): Sir, the Calling Attention 
should continue. ,   «vjg 

MR. DEPUTY CHAIRMAN: Let me 
Snish. I have to make some announcements. 

The House reassembled after lunch at five 
minutes past two of the clock, 

The Vtee    Chairman,  (Shri R.   R, 
Morarka) in the Chair. 

RE. BUSINESS OF THE HOUSE 

SHRI LAKSHMANA MAHAPATRO 
(Orissa): Mr. Vice-Chairman, I Hare a 
submission to make. Before the House 
adjourned for lunch, the Deputy Chairman 
made an announcement that when the Business 
Advisory Committee met in the morning, it 
had taken some decisions and made some 
recommendations to the House. Now, Sir, I am 
a Member of the Business Advisory 
Committee.   We were there 

alongwith others and the decision that was 
taken was that the Calling Attention Motion 
would be carried upto 1.30 and thereafter we 
would be breaking for lunch and would meet 
again at 2 o'clock. When it was being-
discussed whether it should be upto that hour, 
the practice and the conventions in the House 
were also discussed that whether the name was 
there or not in the list of persons calling the 
attention of the Minister, every group or party 
in the House got an opportunity to put one 
Member to speak. Therefore, the understand-
ing was that the matter would be taken up on 
that basis and one and a half hour would be 
sufficient for Members from different groups 
to speak and for the Minister to reply. 

What happened in reality here was that two 
persons and the Minister got one hour to speak 
and reply. One hour was consumed in two 
Members' speeches. Then three persons got 22 
minutes more and the Minister replied for 
about U or 12 minutes. The Minister himself 
was feeling—and he said so—that he was 
answering a debate on the Police Department, 
or the Home Ministry or on the Scheduled 
Castes' matters. But this was primarily a 
Calling Attention Motion regarding a 
particular incident in Moradabad. We also 
brought it to notice that the House would be 
rising for lunch. But he said that when a 
Member was speaking for hours together, he 
would have to answer whatever he raised. 
Therefore, in that process what happened was 
that one and a half hour was consumed, with 
the result that many Members of different 
groups have been deprived of their right to 
speak. Threfore, the discussion should 
continue. I pleased to that effect with the 
Deputy Chairman when he was rising and 
going out of the House. Therefore, I would 
request you to allow at least 5 minutes to each 
Member of the groups which have not 
participated. 

SHRI JAGJIT SINGH ANAND (Punjab): I 
want to make one more submission.   It was at 
1 o'clock when 
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the Chairman was in the Chair that I pointed 
out that he was not controlling the House in a 
manner that things could be settled within one 
and a half hour. Then, I also submitted when 
the Deputy Chairman was there that ten names 
were there and time allotted was 90 minutes 
and he was then giving the third speaker 22 
minutes. Only three people had spoken so far 
and even those listed to speak on the Motion 
had not spoken. I would, therefore, beseech 
you, even if you limit the time to 4 or 5 minutes 
for each Member, to go ahead with this 
discussion for those who have been left to 
make their submissions. This is our request. 

THE VICE-CHAIRMAN (SHRI R. R. 
MORARKA): I appreciate your point. But 
apart from the decision of the Business 
Advisory Committee, we have clear direction 
from the Chairman that this discussion would 
be over at 1.30 P.M. Now the difficulty is that 
neither the Home Minister nor the Minister of 
State for Home Affairs is here and, 
therefore,... 

SHRI LAKSHMANA MAHAPATRO: 
You can order them to be present here in five 
minutes. 

SHRI JAGJIT SINGH ANAND; I had 
pointed out to the Chairman when he was here 
after Shri Dinesh Goswa-mi had spoken and 
when Shri Maurya was there, it was already 
1.10. After all, it is a question of handling the 
House. We are not to blame. My valuable 
colleagues made valuable suggestions. But the 
way the Home Minister was also replying, 
"shero-shairi" was going on. We were totally 
not involved. Can't we express our views for 4 
or 5 minutes even? I requested Mr. Kesri, the 
Minister of State for Parliamentary Affairs, to 
please try to accommodate ug in this matter. 
As far as the Minister and the State Minister 
for Home Affairs are concerned, they can 
come here in 5 minutes. 

THE VICE-CHAIRMAN (SHRI R. R. 
MORARKA): As I said, I fully appre- 

ciate your point. But it is not possible for me 
to over-rule the directions of the Chair. 

(Interruptions) 

SHRI LAKSHMANA MAHAPATRO;   
No question of over-ruling. 

SHRI JAGJIT SINGH ANAND; We had 
pointed this out to the Chairman when he was 
in the Chair. 

SHRI LAKSHMANA MAHAPATRO: 
You are fully competent to make a change. 

DR. RAMKRIPAL SINHA (Bihar): With 
all respect due to him, the Chairman when he 
was presiding over the Business Advisory 
Committee, he listened to the suggestion that 
no Member would be given more than 5 
minutes and all the parties would be covered. 
And on this basis it was agreed that it would 
anyway be over at 1.30 P.M. Who is 
responsible for this? It is after all the way of 
running the House. One Member is given half 
an hour and another also half an hour. Either 
you hold the debate for the whole day or you 
stick to the decision that all the parties would 
be given the opportunity to participate and  
put questions.   What is this? 

SHRI JAGJIT SINGH ANAND; Two 
independent Members, Shri Goswami and Shri 
Maurya only spoke. They were making 
suggestions... 

SHRI LAKSHMANA MAHAPATRO: The 
Chairman waa in the Chair and it was for him 
to control the House. 
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THE VICE-CHAIRMAN (SHRI R. R. 
MORARKA): As I told you, the difficulty is 
that the Home Minister or his Assistant is not 
here. So even if some Members are allowed to 
put further supplementaries who will answer 
them? 

SHRI LAKSHMANA MAHAPATRO; 
Other Members of the Cabinet are present 
them? 

THE LEADER OF THE HOUSE (SHRI 
PRANAB MUKHERJEE): May I submit that 
we have already decided that today's Calling 
Attention would foe over by 1.30 and that at 
2.00 we will take up the other Business. That 
wag made clear to the House also. Sometimes 
some Members take some more time and you 
cannot just compel then  to sit  down.   It has 
happened 

earlier also. There is clear directive from the 
Chair that after the Calling Attention we 
should take up other business. Therefore, let 
us take up other business. Let us at least stick 
to the decision which we have taken in the 
Chamber. 

SHRI JAGJIT SINGH ANAND; The 
Leader of the House was not here. There was 
no directive. The Chairman was very much 
part of the proceeding of the Business 
Advisory Committee where it was decided to 
limit it to five minutes each. When the 
Chairman was in the Chair I pointed out that 
the way things were going it would not be 
possible to cover all Members. And, as Mr. 
Maurya said, he also said "will be seen". Now 
I am requesting that not five minutes but four 
minutes each may be given. There are 'only 
five people left 'We are dragging this 
unnecessarily. As for the two Ministers being 
away, they can be summoned in five minutes. 
I told Mr. Makwana that the debate should be 
continued and he said he would go by the 
Rules. 
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THE VICE-CHAIRMAN (SHRI R R. 
MORARKA); I will have these feelings 
conveyed to the hon. Chairman, please. Now, 
messages from Lok Sabha. 

SHRI JAGJIT SINGH ANAND: It is not 
the first time this is being done. 

MESSAGE FROM THE LOK 
SABHA 

(I) The Uttar Pradesh Appropriation (Vote on 
Account)  Bill,  1980. 

<H) The Uttar Pradesh Appropriation BUI, 
1980 
SECRETARY-GENERAL; Sir, I have to 

report to the House the following messages 
received from the Lok Sabha, signed by the 
Secretary of the Lok Sabha: — 

(I) 
"In accordance with the provisions of 

Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha. I am 
directed to enclose herewith the Uttar 
Pradesh Appropriation   (Vote on    
Account)    Bill, 

1980, as passed by Lok Sabha at its sitting 
held on the 18th March, 198t. 
2. The Speaker has certified that this Billis a    
Money Bill." (H) 

"In accordance with the provisions of 
Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose herewith the Uttar 
Pradesh Appropriation Bill, 1980, as passed 
by Lok Sabha at its sitting held on the 18th 
March, 1980. 

2. The Speaker has certified that this Bill 
is a Money Bill." 
Sir, I lay a copy of each of the Bills on the 

Table. 
REFERENCE TO THE REPORTED 

DETECTIONS OF A SURGEON'S 
FORCEPTS FROM THE MORTAL 

REMAINS OF ONE SHRI RAM BABU 
PADAV OF PATNA 

 


